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A

BILL

furthe/ to amenal the Keralo Ponchoyat Roi Act' 1994'

Preonble.-WsEttEAs, it is cxP€dienl further to amend tbe Kerala

Panchayat Raj Act, 1994 (13 of 1994) tor the puposes her€imftet

appearinS;

BE it enacted in the Seventieth Year of the Republic of India' as

followsi-

1. Shorf title ond commencemenl.<1) This Act may be called tlle

Kerala Pancbayat Raj (Amendment) Acl, 2019'

(2) It shal be deemed to have come into force on ihe 2nd day of

March, 2019.

2, funendment of section zlgA-ln fle Kerala Panchayat Raj Ac!

1994 (13 of fS4) (hereinafter referred to a3 the princiPal Act) in section

219 A, aher suFsection (4), dle folbwing sub-section shall be insert€d'

mmely:-

"(5) Notwidtstanding an,'thin8 contained in this Act or any other

latv for tbe time being in force,'for the purpde of canying out the

provisions containecl sub-section(4), the Govemment shall have lhe



z

powpr to take over any land b€longing to the Local Self Covemmeot lnstitulion in

which tll€ project as specified h said suFs€ction ls proposed to be j.Dplement€d,

by publishing a notificatioo in (he Offfcial Gazette.".

3, Repeal and soving.-(1) The Kerala Panchayat Raj (Anendment)

Ordrnance,2019 (29 of2019) is hereby repealed.

(2) Notwilhstanding such rcpeal, anylhing done or deemed to have been

done or any action taken or deeded to have be€n taken llnder the principal Act as

aeended by the said Ordinance shall be deemed to have been done or taken under

the pdncipal Act, as amended by dts Act.

STATEMENT OF OBJECTS AND REASONS

As per sub-sectioD (3) of section 219 A of thc Kelala Panchayat Raj Act,
1994 (13 of 1994) a village panchayat may mntract out any pan or ihe whole
pocess of collection and disposal of solid waste fron de public or private
pternises. As per sub-s€ctioo (4) of rhe said section, noMithstanding anything

contained in this Act or any oth€r law for the time being m force, ihe Govemment
nat if satisfied that ii ts necessery to do so in the public intpr€st, dake
arrdngements on @nEact basis or otherwise for the collecdon, Fansportation,
disposal and processing of solid wastes, rubbish, filth and such othu materials

ftom tq/o or more Local Self Govemment loititutions either direcdy or d[ough
th€ agency authorized by the Govemnent or undenake any projec! for the

collection, Eansponadon, disposal and processing of solid wastes, rubbish, filth
and such other materials, involving considerable expendiNre.

For lhe purpos€ of iEpleEeDtation of ihe above said projecls, land is
requircd for installing modern equiphents. In the above circumstaDces, the

GovemmeDt hav€ decided to amend the Kenla Panchayat Acl, 1994 (13 of 1994)
by incorporating a pmvision empouering the CovemBent to tak€ over the land
belonSing to de Local Self Govemment Insdrudon in which the above said
pmjects are proposed to be implemented.

As the Legislative Assembly of the Srare of Ke.ala was not in s€ssion and the
above said pmposal had to be given effect to immediately, the Kerala Panciayat
Raj (Anendnent) Ordinance, 2019 was proDulgated by the Covernor of Kerala
oo the 2nd day ofMarch,2019 and the same was published as Odinance No.19 of
2019 in the Kerala Caz€tte Extsaordinary No. 553 datcd 2nd Marcb 2019.
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Though a BilI to r€place the said OrdinancP by an Act of dle State Legjslanire

was published as Bili No.193 of the Fourteenth (erala Legislative Assembly, the

same could trot be induced in, and passed by, th€ Legislativ€ Assenbly of the

State of Kerala dNing its sEsion whlch commenced on the 27dt day olMay, 2019

and ended on lfte 4lh dayolJuly,2019

As the Plovisions of lhe said Ordinance had to be kept alive and the

Legislativ€ Assembly of the State of Kerala tvas not in sessio\ the Kelala

Panchayat Raj (Anendnent) Ordinance, 2019 (29 of 2019) was promulgated by

lhe Govemor of Kcrala on the 6th day of July, 2019 and the same was publiBhed

in tbe Kerala Gazette Extraordinary No.1507 dated 7$ Joly, 2019.

The Bill seeks to replace Ordinaxce No. 29 of 2019 by an Act of the State

LeSislature.

FINANCIAL MEMORANDUM

The Bill if enacted and bfought into opention, would not involve any

addrtional expenditur€ fron the Consdlidated Fund of tbe Stat€'

MEMORANDUM REGARDING DELEGATED LEGISLATION

Sub-secoon (5) of sectiotr 219A ptoPoaed to bc insetud in the principal Act

by clause 2 oI th€ Bi[, seeks to emPower the Govemment !o take over any land

belonging to the Local Self Govemment tnstitution, in which the project a5

specified in sub-s€ction (4) is Proposed to be idpleEented, for the pupose of

carrfing out the provisions contained in said sub-section of said s€cqon' by a

notification published in the Offhial Gaze$e,

2. The matters in respect of which rules ale to be made or notifrcations ale to

be issu€d are matters of procedue and are of mutiDe or administrative in natue'

Funher, the les, after they are Eade, will be subiect to scrutitry of the Legislative

Asscmbly. The delegation of legisladve power is, thu5, of a normal charactet

A. C. MOIDEEN.



EXTRACT FRolvl THE KERALA PANCHAYAT RAJ ACT' 1994 (r3 OF 1994)

219 A. Vinage Panchayal to arrante for the nmoval ol irrbbbh' soli4

wdtlt rd fitrh- (1) Every Vtll'ge Panchayat sha make adequate arrangem€nrs

for,-
(a) the r€gula! sweeping and cleaning of the roads and r€Doval of

sweePinss ihPreboo:

O) dte daity ftdov.l of the fitth an'l the carcasses of animals from pdvate

Pnetlllses; .

(c) remolal and bu al of unclaioed rlead bodies under intimation to the

police;

(d) the r€uoval af solid wastes;

(e) ihe daily re$oval of nrbbish totrl dusbi$ and private premis€s anC

wid lhiB objeci, it thall Pmvide-

(i) depots, receptacl$ and Places for ihe dePosit of filol' rubbish aDd

dte carcasses of animats;

(ii) covercd vehicles and vessels Ior the removal of filih;

(iii) vehicles or other suitable means for lhe removal of the carcasses of

large anisals and nbbish; and

(iv) dugbins, EcePtacles 
'tril Places for the tenPorary dePosit of

domestic waste, dusl, ashes, rcfus€, offensive rnatGt irade refuse' institurional

refirs€, carcasses of adEals.

(3) A VIIage Panchayat may co ract out any Part or the whole process of

coltection aDd alisllosal of solid waste from ihe pubtic or pdvate pemises

(4) Notwilhstanding anyd ng contait€d in tbis Act or any otber law {or the

time being in force, the Govemment xoay, if sahsffed thal is necessary to do so in



the public interest, make arlangemetrG on conEact basis or otheawise for lhe

collection, Eansportation, drsposal and processing of solid wastes' rubbish' nut
6nd such oah€r matedals from iwo or more Local Self Govemmenl Iistitutions

eirher directly or through the agency aurhorised by the GovemmeDt or underGke

any project, for the collection, transPonation, disposal and pmcesshg ot solid

\dastes, rubbish, filth and such other materials, involvlng consideBble exp€ldrlue'


